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A LIAHAB.!4\.P. ~'!_gt 

TH IS _ TiiE_ -~ 1£1_ DAY Q.F Ju~.!._ .l2.~ 

Or-iginal Application No~ 476 of 1996 

HGJ•, MR L-JU T.l£E 8 .c. SAKSENA_,_y ,q. 
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Amod Behari Khare, son of late 
Sri Bachani 141 Khare, resident of 
7, Krishna Nagar, lzat Nagar Bareilly. 

• • • • • • 
BY ADVC£ATE SHRI P K. I<HARS ·-· ----------- ..,._ ------· - __ ,_ -----...--... 

Versus 

1. l.ki ion of India through Sectetary 
Ministry of Railway, New Delhi. 

2. Cllief Workshop Manager 
N.E. Railway Workshop, lzatnagar 
Bare illy 

Applicant 

3. Senior Divisional Accounts Clficer 
(Workshop' N.E. Rly, Izat Nagar 
Bare illy 

Prabandh Shakha Prabandhak/Prabhari 
Extension Counter/Regional Manager, 
Punjab National Bank Workshop gate. 
Izatnagar, Bare illy. 

BY ADVOCATE SHRI PBASHANT MATI-llll 
WiillllW• • · -- ... - ·- ... ..._... 

~ .fi_D __ ij' ():a l ' 

Since no Single Member Bench is available t oday 
on a mention being made by the learned cooosel for the 

applicant the rlcord of the 0\ was s~oned. I have heard 

the learned counsels for the parties. An interim order 

staying the recovery of ~.38,927 ha~ been granted by an 
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order passed on 26 .4·.96. After exchange of coooter and 

rejoinder the 0.A was directed to be listed today ·. 
v.. 

Shri Prashant M.ath~1 learne4 comsel for the respondents 

opposed the continuation of the interim order and pointed 

out that detailed facts and reasons have been indicated in th 

impugned order dated 25 .3'.96 contained as Annexure x-. He 

further pointed out that the stat of facts indicated 

in the impugned order have not been met much less controverte 

through any averment in the O.A. He therefore submitted that 

in view of the said detailed reasons remaining i.m controvert• 
-ed tt~ere would be no justification to continue the interim 

order 
2. The learned counsel for the applicant faced with 
the situation, 4(f ter obtaining instructions from the 

applicant,subaitted that the O.A. itself may be disposed of 
and a date may be fixed for the applicant to appear before 

the Senior Divisional Accomts ~ficer(Workshop, N.s. Bly, 

ho o.b 
lzatnagar, Bareilly .. ~ '*• 'tCf to enable the applicant to 

get the P .f .• Accomts verified. The suggestion appears to 

be reasonable. I, accordingly direct that the applicant 

shall appear before the Senior Divisional Accol.l'lts officer 

(Workshop) Ni.E. Rly, Izatnaga~, eareilly with a copy of 

t)Jia order on J.2th of J\l'le, The Respondent no~3 is 

directed to show the n~relevant records to the 

applicant and also take into consideration .._tever 
-ro~ be ~N .. ~ 

docUDentary evidenceL_with regard to deductions snade for 

depositing in the P .P. Accooot.sl 11 sl1 ht tit 1 11ft:-

\ 
C8Rlil'i•a~ lhe respondent no 3 after verlf ication of 
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the relevant facts may pass a fresh order if necessary 

indicating the excess payment N'lich may said to have been 

made to the applicant•. The 0./ti. aaa stands disposed of 

"'°'r­
finally with the above directions. It is also providedLtill t 

the above exercise of verification of records is not canple-

ted and a fresh order is not passed no ricovery pursuant to 

the impugned order sha 11 be made1. Copy of the order may be 

given to the learned counsel for the parties today. 
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